
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI  

ORIGINAL APPLICATION NO. 183/2022 

IN MA 138 OF 2024 

 

IN THE MATTER OF: 

RAJEEV SHARMA                                                            …………APPLICANT(s) 

VERSUS 

STATE OF U.P.                                      

……..RESPONDENT(s) 

 

 INDEX 

S.No. PARTICULARS PAGE NO. 

1. FURTHER REPORT ON BEHALF OF DISTRICT 

MAGISTRATE, GHAZIABAD IN COMPLIANCE 

OF THE ORDER DT. 25.11.2024 PASSED BY THE 

HON’BLE NATIONAL GREEN TRIBUNAL                                                                         

 

 ANNEXURES  

2. COPY OF THE JOINT COMMITTEE REPORT 

DT. 04.03.2025  ATTACHED HEREWITH AS 

ANNEXURE A-1 

 

3. COPY OF THE SALE DEED DT. 15.06.2024 

ATTACHED HEREWITH AS ANNEXURE A-2 

 

4. COPY OF THE LETTER DT. 10.12.2024 

ATTACHED HEREWITH AS ANNEXURE A-3 

 

5. COPY OF THE LETTER DT. 14.02.2025 

ATTACHED HEREWITH AS ANNEXURE A-4 
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IN 
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6. COPY OF HOUSE TAX RECEIPT AND RENT 

AGREEMENTS ATTACHED HEREWITH AS 

ANNEXURE A-5(COLLY) 

 

7. COPY OF THE LETTER DT. 24.03.2025 

ATTACHED HEREWITH AS ANNEXURE A-6 

 

8. COPY OF THE LETTER DT. 24.03.2025 

ATTACHED HEREWITH AS ANNEXURE A-7 

 

 

THROUGH COUNSEL 

 

BHANWAR PAL SINGH JADON 

COUNSEL UTTAR PRADESH POLLUTION CONTROL BOARD 

EMAIL- bhanwar09jadon@gmail.com  

Ph: 9639286572 

DATE: 25.03.2025 

PLACE: GHAZIABAD 
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Certificate No. 
Certificate Issued Date 
Account Reference 
Unique Doc. Reference 
Purchased by 
Description of Document 
Property Description 

Consideration Price (Rs.) 
First Party 

Second Party 
Stamp Duty Paid By 

Stamp Duty Amount(Rs.) 

Statulory Alert. 

INDIA NON JUDICIAL 

Government of Uttar Pradesh 
e-Stamp 

IN-UP04890427365797X 

17-Feb-2025 07:29 PM 
NEWIMPACC (SV)/ up14076004/ GHAZIABAD SADAR/ UP.GZB 

Varnika Tyagi 
SUBIN-UPUP1407600406969972151155X 

Article 35 Loase 

Anuj Kumar 

H.NO. 106/1, 1st Floor, Part-1, Subh Niwas Shivam Vihar, Muradnagar, 
GhaziatbAd, U.P. 

Varnika Tyagi 

Varnika Tyagi 
100 
(One Hundred only) 

IN-UPO4890427365797X 

Please write or type below this line 

ACC-SANDEEP KUMAR GUPA 
ACC CodeUP14076004o 

GHAZIABAD 

sTED 

NoTÂRLAL ARNKA 

YAGI 

VASNKA 

TYAGI 

VAFVKA 

TYAGI 

VAFN 
KA 

TYAG! 
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(2) 

RENT AGREEMENT 

THIS RENT AGREEMENT is made on 17h day of February, 2025 between 
Mr. Anuj Kumar S/o Sh. Sardar Singh R/o House No. 35, Mindkali, Budhana, 
Muzafarnagar, U.P-251309 (Aadhar No. 5284 7595 7623) hereinafter is called 
the First Party/LANDLORD which expression shall wherever the context so 
requires and include his/her heirs, executors, administrators and assigns of the 

one part. 

AND 

Ms. Varnika Tyagi D/o Sh. Kuldeep Kumar R/o 77, Gudamb, Saharanpur, U.P 
hereinafter called the Second 

247451 (Aadhar No, 2840 3361 9319) 
Party/TENANT which expression shall unless excluded by or repugnant to the 

context include its successors and assigns of the other part. 

WHEREAS the LANDLORD is the absolute and exclusive owner of 

H.No. 106/1, 1 Floor, Part-1, Subh Niwas Shivam Vihar, Muradnagar, 

Ghaziabad, U.P. (hereinafter referred to as the SAID PREMISES). 

RAs THE first party agreed to let out the said property and the second 

SP enargreed to take on rent the said property on the following terms and 

Te the monthly rent of the said property is fixed by and between the parties at 
a slum of Rs. 4,000/-(Rupees Four Thousand only) per month Excluding 

Maintenance charges. 
2. That the second party is fully responsible to pay all the Electricity & 

Maintenance charges. 
3. That the second party will pay the said monthly rent in advance on or before the 

05" day of each month of English Calendar. 
4. That the Second party has given Rs. 4,000/-(Rupees Four Thousand only) as 

advance at the day of taken this property. 
5. The Second Party will be give Rs. 4,000/-(Rupees Four Thousand only) being 

interest free security deposit refundable at the time of vacation of the said 

premises. 
6. That the owner has let out the said property to the second party for a period of 

11 months w.e.f 01-01-2025 to 30-11-2025 and the second party has agreed to 
vacate the premises after the expiry of the period. 

7. That the Second Party can vacate the property before expiry of lease bygiving 1 
month notice to the First Party AND the First Party can get the property vacated 
before the expiry of lease by giving l month notice to the second party. 
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8. That the tenancy period can be extended subject to mutually agreed terms by 

both the parties. 

Y 

That the second party will not sublet thec said premises or part of the same to anybody else. 

(3) 

n That the second party shall make the payment of monthly Electricity Charges to 
the society/concem department in time. 

11. That the second party is fully responsible to maintain all provided utility with 
periodic maintenance in required time period, if any mishandling is occurred 
second party is responsible to get it in good conditions or replace it. 

12.That the second party will not make any addition/alteration in the existing 
rented structure without the written permission of the owner. 

13. That the second party will permit the owner or his duly authorized agent to eniter 
into the said premises for inspection or required work at any reasonable time. 

t4That the second party will use the said property for Residential purpose only. 
J5.That on the expiry of the said rent agreement, the second party shall hand over 

e said property to the first party, and in the same condition in which it was 

J6.Th¡t a fresh rent agreement shall have to be signed if the rent agreement is 

eied beyond a period of 11 months. 
át the second party vacates the property before 3 months security will not be 

refunded. 
18.That the said rent shall be increased by 10% after every 1l months. 

IN WITNESS WHEREOF, BOTH THE parties have signed this Rent Agreement of 

the day, month and year first above written. 

WITNESSES: 

1. 

2 

FIRST PARTY/LANDLORD 

SECOND PARTY/TENANT 

ATTESTED/ 
R.K. SINHA, 

NOTARY 
HZLAB 
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Certicate No. 
Certiticate Issued Date 
Account Reference 
Unique Doc. Reference 

Purchased by 
Description of Document 
Property Description 

Consideration Price (As.) 
First Party 

Second Party 
Stamp Duty Paid By 
Stanp Duty Amount(Rs.) 

Statutory Alert 

INDIA NON JUDICIAL 

Government of Uttar Pradesh 

Ie att ty ct ttes Star ata Let 
In case of g e eutim. 

e-Stamp 

IN-UPO4891306783458X 
17-Feb-2025 07:30 PM 
NEWIMPACC (SV)/ up14076004/ GHAZIABAD SADAR UP-GZB 

Bulbul 

SUBIN-UPUP1407600406972126795089X 

Article 35 Lease 

Anuj Kumar 

H.No. 106/1, 1st Floor, Part-2, Subh Niwas Shivam Vihar, Muradnagar, 
Ghaziab 

Bulbul 
Bulbul 
100 
(One Hundred only) 

Please write ar type below this line 

IN-UPO4891398783458X 

TTCETE 

ACC-SANDEEP KUMAR 
ACC Code-UP1407oy00 

GHAZIABAD 

NoTARIA 

nth Ctcale en at ww t. aigtl 

8345RN 

1002100MO 

abad U.P. 
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(2) 

THIS RENT AGREEMENT 2025 between 

Ir. Anuj Kumar S/o Sh. Sardar Sineh Rio House No. 35, Mindkali, Budhana 
Muzafarnagar, U.P-251309 (Aadhar No. 5284 7595 7623) hereinafter is called 

the Fint arty/L.ANDIL.ORD which expression shull wherever the conte o an and nelude his/her heir, eecutors, administrators and assigns of the 
one part. 

RENT AGREEMENT 

RY 

is made on 17" day of February. 

MIS. Bulbul Dlo Sh. Harendra Sineh Rlo 200, Pindora, Jahangirpur, Shamli, 
U.P-247778 (Aadhar No. 2432 9036 S830) hereinafter called the Second 
Party/TNANT which expression shall unless excluded by or repugnant to the 
context include its successors and assigns of the other parl. 

GOvs 

AND 

WHEREAS the LANDLORD is the absolute and exclusive owner of 

H.No. l06/1, 1" Floor, Part-2, Subh Niwas Shivam Vihar, Muradnagar, 

uziabad, U.P. (hereinafter referred to as the SAID PREMISES). 

TEREAS THE first party agrecd to let out the said property and the second 
artynt agreed to take on rent the said property on the following terms and 

ini 

at the monthly rent of the said property is fixed by and between the partics at 
a/ sum of Rs. 4,000-(Rupees Four Thousand only) per month Excluding 
Maintenance charges. 

2. That the second party is fully responsible to pay all the Electricity & 
Maintenance charges. 

3. That the second party will pay the said monthly rent in advance on or before the 

ost day of each month of English Calendar. 
4. That the Second party has given Rs. 4,000/-(Rupees Four Thousand only) as 

advance at the day of taken this property. 
5. The Second Party will be give Rs. 4,000/-(Rupees Four Thousand only) being 

interest free security deposit refundable at the time of vacation of the said 
premises. 

6. That the owner has let out the said property to the second party for a period of 

11 months w.c.f 01-01-2025 to 30-1 1-2025 and the sccond party has agreed to 
vacate thc premises after the expiry of the period. 

7. That the Second Party can vacate the property before expiry of lease by giving 1 
month notice to the First Party AND the First Party can get the property vacated 
betore the expiry of lease by giving I month notice to the second party. 
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8. That the tenancy period can be extended subject to mutually agreed terms by both the parties. 

(3) 

9. That the second party will not sublet the said premises or part of the same to anybody else. 
10. That the second party shall make the payment of monthly Electricity Charges to the societylconcerm department in time. 
1I.That the second party is fully responsible to maintain all provided utility with 

periodic maintenance in regquired time period, if any mishandling is occurred 
second party is responsible to get it in good conditions or replace it. 

12. That the second party will not make any addition/alteration 
rented structure without the written permission of thc owner. 

13. That the second party will permit the owner or his duly authorized agent to cnter 
into the said premises for inspection or required work at any reasonablc time. 

14. That the second party will use the said property for Residential purpose only. 
15. That on the expiry of the said rent agreement, the second party shall hand over 

the said property to the first party, and the same condition in which it was 

R yned 
io, fheresh rent agreement shall have to be signed if the rent agreement is 

oyond a period of I I months. 

18. Thar k said rent shall be increased by 10% after every 1 l months. 
GOV 

the eBond party vacates the property before 3 months security will not be 

WITNESSES: 

2 

the existing 

IN WITNESS WHEREOF, BOTH THE parties have signed this Rent Agreement of 
the day, month and year first above written. 

FIRST PARTY/LANDLORD 

SECOND PARTY/TENANT 

ATTESTED R.K. SINHA 
NQIARY 

OF/NASA 
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Certficate No. 

Certificate Issued Date 

Account Reference 

Unique Doc. Reference 

Purchased by 

Description of Document 

Property Description 

Consideration Price (Rs.) 
First Party 

Second Party 
Stamp Duty Paid By 

Stamp Duty Amount(Rs.) 

Statutory Alert 

INDIA NON JUDICIAL 

Government of Uttar Pradesh 

-StampP 

:IN-UPO4889343307263X 

17-Feb-2025 07:28 PM 

: 

: NEWIMPACC (SV)/ up14076004/ GHAZIABAD SADAR UP-GZB 

: SUBIN-UPUP1407600406967857468306X 

Sunil Kumar 

: Article 35 Lease 

Anuj Kumar 

Sunil Kumar 

H No. 106/1, 2nd Floor, Subh Niwas Shivam Vihar, Muradnagar, Ghaziabad, 

U.P. 

Sunil Kumar 

100 
(One Hundred only) 

Please write or type below this line 

ARP 

TEBT 

IN-UP04889343367263X 

ACC-SANDEEP KUMAR GUPTA 
ACC Code-UP140760 100 

GHAZIABAD 

NOTARtL 

n tepancy please ifornm the Cfnpetent Atttty 

1 Ihe atrentc ty of this Stamp certiticate sthould be verted at www sebste /Mobilie App renders it 
lestanp com' or using eStamp Moble 

invalid 

3357263X 

G0LA001 

App of Stock Holding 

UMAR SU 

yUiepancy M the details on ths Certificate and as avaiabie or 
es f tiocking the legitimacy is orn the users of the cetfcate 
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RENT AGREEMENT 

THIS RENT AGREEMENT 0s made on 17h day of February, 2025 between 

Mr. Anuj Kumar Slo Sh. Sardar Singh R/o House No. 35, Mindkali, Budhana, 
Muzafarnagar, U.P-251309 (Aadhar No. 5284 7595 7623) hereinafter is called 
the First Party/LANDLORD which expression shall wherever the context so 
requires and include his/her heirs, executors, administrators and assigns of the 
one part. 

AND 

Mr. Sunil Kumar S/o Sh. Kishori Rlo H-33, Patel Nagar III, Ghaziabad, U.P 
201001 (Aadhar No. 5399 4019 1976) hereinafter called the Second 
Party/TENANT which expression shall unless excluded by or repugnant to the 
context include its successors and assigns of the other part. 

WHEREAS the LANDLORD is the absolute and exclusive owner of 

AN ThG/, Floor, Subh Niwas Shivam Vibar, Muradnagar, Ghaziabad, U.P. 

zAgRREAS THE first party agreed to let out the said property and the second 
party/Tetantgrcd to take on rent the said property on the following terms and 
conchitions 

GON 

1. That the monthly rent of the said property is fixed by and between the parties at 

a sum of Rs. 8,000/-(Rupees Eight Thousand only) per month Excluding 

Maintenance charges. 
2. That the second party is fully responsible to pay all the Electricity & 

Maintenance charges. 
3. That the second party will pay the said monthly rent in advance on or before the 

0S" day of each month of English Calendar. 

4. That the Second party has given Rs. 8,000/-(Rupees Eight Thousand only) as 
advance at the day of taken this property. 

5. The Second Party will be give Rs. 8,000/-(Rupees Eight Thousand only) being 

interest free security deposit refundable at the time of vacation of the said 

premises. 
6. That the owner has let out the said property to the second party for a period of 

11 months w.e.f 01-01-2025 to 30-11-2025 and the second party has agreed to 

vacate the premises after the expiry of the period. 
7. That the Second Party can vacate the property before expiry of lease by giving 1 

month notice to the First Party AND the First Party can get the property vacated 

before the expiry of lease by givtng l month notice to the second party. 

AyereilgC keferred to as the SAID PREMISES). 
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(3) 

8. That the tenancy period can be extended subject to mutually agreed terms by 
both the parties. 

9. That the second party will not sublet the said premises or part of the same to 
anybody else. 

10. That the second party shall make the payment of monthly Electricity Charges to 
the society/concerm department in time. 

11.That the second party is fully responsible to maintain all provided utility with 

periodic maintenance in required time period, if any mishandling is occurred 

second party is responsible to get it in good conditions or replace it. 

12.That the second party will not make any addition/alteration in the existing 

rented structure without the written permission of the owner. 

13.That the second party will permit the owner or his duly authorized agent to enter 

into the said premises for inspection or required work at any reasonable time. 

14.That the second party will use the said property for Residential purpose only. 

Y1s.That on the expiry of the said rent agreement, the second party shall hand over 

property to the first party, and in the same condition in which it was 

16,Thaa fresh rent agreement shall have to be signed if the rent agreement is 

Cextended beyonda period of ll months. 

12THit the second party vacates the property before 3 months security will not be 

CCirdfunded. 
18.That the said rent shall be increased by 1 0% after every 11 months. 

IN WITNESS WHEREOF, BOTH THE parties have signed this Rent Agreement of 

the day, month and year first above written. 

WITNESSES: 

ATTESTED 
R.K. SINHA 

NOTARt 

GH YAD 

T PARTYNJKDLORD FIRST E 

SECOND PARTY/TENANT 
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